
Crl. Misc. Case No.308/2021

Present:    Syed Burhanur Rahman, A.J.S.,
                Lakhimpur, North Lakhimpur.

02/11/2021

This application is filed u/s 439 of
Cr.P.C. for granting bail to the accused, Md
Samsul  Islam  who  is  in  custody  since
27/09/2021  in  connection  with  the  Laluk
P.S.  Case  No.84/2018  corresponding  to
G.R. Case No.721/2018, u/s 420 and 395 of
I.P.C. 

Today,  the  matter  was  fixed  for
case diary.  Accordingly,  the case diary is
received today. 

Learned A.P.P. is present.

Learned counsel  on behalf  of  the
accused is also present who has advanced
submission praying for granting bail to the
accused.

The  brief  case  is  that  on
01/04/2018, the informant, Sri Sanjib Singh
filed  an  F.I.R.  stating  that  some  days
before, the accused including the present
petitioner connected with Sri Biswajit Roy
on  his  mobile  number  called  for  buying
some  gold.  Accordingly,  on  01/04/2018,
the informant along with Biswajit Roy and
Chanda  Khan  arrived  in  the  house  of
accused  and  the  accused  had  allegedly
taken away cash of Rs.1,17,000/- (Rupees
One Lakh Seventeen Thousand) along with
a   mobile   handset    by  showing   sword.
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Although,  the  F.I.R.  is  filed  in  the  year
2018, but from the available material  on
record, it is revealed that the co-accused is
indulged into fake gold trading/smuggling
for quite long time. This is upon the failure
of  arrest  of  the  other  co-accused,  the
police  probably  could  not  conclude  the
investigation. However, upon the arrest of
the present accused, the learned A.P.P. has
prayed for further more time to conclude
the  investigation.  And  therefore  the
learned A.P.P. has also vehemently prayed
for rejecting the bail petition at this stage.
This Court is of the considered view that
the contention raised by the learned A.P.P.
is valid one. And in view of the allegations
made in the F.I.R. as well as the material
on record, this Court is of the considered
view that this is not a fit case to grant the
benefit of  bail  at  this  stage.  Accordingly,
the bail prayer is hereby rejected.

The  matter  is  disposed  of  in  the
above terms.

Send  back  the  Case  diary/  G.R.
Case Record/ Status Report. 

Addl. Sessions Judge (F.T.C.),
Lakhimpur, North Lakhimpur.

 


